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MR. CHAIRMAN: Mow, the question
l&:

“ T h a t  th e  BIU, a s  a m e n d e d , b e  
p a s s e d ” .

The motion was adopted.

16.12 hrs

MERCHANT SHIPPING (AMEND
MENT) BILL

MR. CHAIRMAN: Now Shri Chand 
Ram to move for the Merchant Ship*, 
ping (Amendment) Bill being taken 
into consideration.

THE MINISTER OF STATE IN 
CHARGE OF THE MINISTRY OF 
SHTPPING AND TRANSPORT (SHRI 
CHAND RAM) : Sir, I beg to move:

"That the Bill further to amend 
♦ho Merchant Shipping Act, 1958, be
taken into consideration”.

While movintj this Bill for considera- 
t-cn. I want to say a few words. This 
Bill has been brought before the House 
because we have been feeling a short
age of navigation officers as well as 
engineering officers. There is a short* 
age of Navy personnel for running our 
Merchant Navy and also our shore- 
based establishments and our ports. 
There is a big drain of these officer® 
because, in other countries, they get 
higher emoluments and more facilities 
than we have been able to give them 
in view of the conditions obtaining in 
the country. To prevent that drain, i 
has been thought necessary to bring 
forward this Bill and 1 hope that the 
House will agree with me that this Bill 
is a necessity.

We never intended that this Bill 
should hurt the officers who are at 
present in service. Therefore, a pro
vision has been specifically made that 
the provisions of this Bill will not ap
ply to those who are in service at pre
sent. So, care has been taken to see 
that only those who will be trained in  
future will be covered by this Act. We 
ate speftditog a tot of amount from the 
Government funds and that is why we 
have brought forward this Bill to meet 
the situation.

MR. CHAIRMAN: Motion moved:

"That the Bill further to amend 
the Merchant Shipping Act, 1*58, be 
taken into wmsKtapation”.
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[Mr. Chairman]
Shri Vinayak Prasad Yadav is not 

heie: so he is not moving his Amend
ment.

Shri Venkatasubbaiah? He is not 
here. So, now, Shri Saugata Roy.

SHRI SAUGATA ROY (Barrack- 
pore) : Sir, the Minister has had a 
very heavy day today. Earlier, in the 
morning, he announced the calling off 
of the Port workers’ strike. Later in 
the day, he had to pilot the Transport 
Act; and now, last but not the least 
this Merchant Shipping (Amendment) 
B ill

AN HON. MEMBER: It is Chand
Ram’s day today.

SHRI SAUGATA ROY: Yes, today 
is ‘Chand Ram’s day’. It should have 
been a Monday; but it is not so: It 
should have been Chand. Anyway, 
the whole object of the BiU, as has 
b*en pointed out by him, is very U- 
mited, and that is to prevent Indian 
personnel who have been trained in 
Indian ships and Indian training ships 
from drifting abroad. It is a very 
strange conception that the Minister 
brings to bring some sort of compul
sion on Indian trained person to pre
vent them from leaving Indian com
panies. To my mind, the compulsion 
lies in the fact that the Indian ship
ping companies, some of whom are 
owned by big merchants, may be bv 
ChowEule or Sumati Morarji or any
body else, have been able to put a lot 
of pressure on the Government, be
cause this question of brain-drain is 
not common to the shipping industry 
only. Government also spends a lot 
of money on the training of doctors. 
On an average, Government of India 
spends about Rs. 10,000 on the train
ing of one doctor. I am told that the 
figure is Rs. 60,000----

AN HON. MEMBER: The latest
figure is Rs. 1 lakh.

SHRI SAUGATA ROY: He says that 
the latest figure is Rs. 1 lakh. They 
mtist be1 spending a similar amount on 
the training of engineers also. But

every year we find that a large num
ber of scientific and technical person* 
nel are migrating abroad for better 
pastures—because they have less pat
riotism and more love for money. They 
also claim that they have no opportu
nities at home. Therefore, one would 
like to understand what is the reason, 
why in the case of merchant shipping 
only the Government is bringing for
ward a law to compel those trained in 
Indian training estabUshments or 
shore-based establishments from leav
ing India and going abroad and join
ing other companies.

My friend, Mr. Mohd. Shall Qureshi, 
wan just teUing me that, in the last 
Session, he had put a question asking 
how many of the Shipping Mates, the 
Second Mates, who were trained by 
Snipping Corporation of India left the 
Shipping Corporation after completing 
their three-year course, in the last one 
year, and the Minister had replied 
‘none’. Apparently, those trained in 
the Shipping Corporation are not 
leaving the Shipping Corporation, ac
cording to the Minister’s reply. So. 
which companies are they Laving? 
Are they leaving the great Indian 
Shipping companies? Are they leaving 
the Scindia Steam Navigation Com
pany? I would like 1o know what has 
been the drainage of Indian shipping 
personnel—the Mates, the Marine En
gineers and other people—who have 
left the different companies in the last 
three years, ,so that it became neces
sary to make a statutory provision for 
Mjis particular class of people. If the 
Government take a general attitude 
towards brain-drain, if it makes a 
general policy that, when the Govern
ment is making so much efforts to 
train the personnel, they should be 
properly utilised for the services of 
the country, one can understand. Then 
>ou have to put restrictions and curbs 
on the movement of scientists, en
gineers, doctors, technicians and tech
nologists. But why only in the case of 
shipping people? This is the point 
which I would like to  get clarified 
from the Minister, and I  would like 
him to present all the facts and
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figures before the House because this 
is unique in  the history of legislation 
that such a restrictive condition is 
being put.

Today, if I may say so, in India the 
public sector shipping has made great 
advances. The Shipping Corporation, 
even though it has become rather un
wieldy and a little difficult to manage, 
has, nevertheless become a giant, a 
public sector giant. But, along with it, 
the Indian shipping companies have 
not made sizeable progress. The 
Indian shipping companies today are 
in need of having to be looked after 
;such better, and if necessary, slowly 
the taking over of the Indian shipping 
companies should start. We have seen 
in the past how Macneill Berry Com
pany’s ships have come over to the 
Shipping Corporation of India. The 
Central Inland Water Transport Cor
poration had to be taken over by the 
Government some time back. Now 
these shipping companies of ours are 
not interested in inland navigation; all 
they want to do is they want to do the 
trade routes from India to the Middle 
Efist, India to Europe and India to 
Africa. If you tell them to ply on our 
internal routes, they are not plying. 
Mr. Chairman, being from West Ben
gal. you know that, before the Parti
tion, there w, 's the shipping route 
from Calcutta through the Sunderban, 
through Bangladesh, to Assam. Jogi- 
guppa in Assam was a big port. During 
1965 it was still with Pakistan. Then 
many of the ships of Macneil Barry & 
Co. were impounded in Pakistan as 
a result of which this Bengal-Assam 
connection got snapped. There is no 
connection between Bengal and Assam 
and Bengal and Bangladesh thro
ugh the Sunderbans as a result of 
which both Bengal and Assam have 
suffered very much. It was necessary 
for the shipping companies to take 

responsibility for 'this Internal 
navigation but it has not come. Now 
the €IWTC, as has been pointed out 
by the Public Undertakings Committee 
in its report, is not being managed 
well. I urge upon the Minister to give 
immediate attention to this problem

■where more shipping fleet can be emp
loyed in internal navigation of the 
country itself, especially in the eastern 
sector of India by bolstering the fleet 
oi CIWTC.

I would also like to know from the 
Minister what is the position of the 
Shipping Corporation vis-a-vis the dif
ferent merchant navies that are opera
ting in the world. If many merchant 
navy personnel are migrating, there 
must be a large differential in pay. So, 
it is necessary to bring our pays and 
allowances on par with those of the 
foreign shipping lines. After all we 
are not hearing of migration of Air 
India pilots to BOAC or other foreign 
airlines. Then, why is it that the 
shipping crew or other Indian ship
ping companies trade people are leav
ing; Indian companies. These points 
need to be made clear.

I am not sure whether the object 
behind this Bill is really for the good 
of the country or whether it is meant 
for the limited interest of serving a 
few big Indian shipping companies or 
it is for the limited interest of a parti
cular lobby in the Ministry of Ship
ping and Transport. This point I 
would like the Minister to make clear.
1 would not dilate on this subject fur- 
Iber because as I said earlier, it was 
a heavy day for the Minister. I hope 
he will enlighten the House on these 
points.

SHRI PITRNANARAYAN SINHA 
(Tezpur): It is a question relating to 
personnel serving in the merchant n a v y
who after training quit the employ
ment under Indian government or 
Indian shipping and drift away to for
eign ships and foreign companies and 
thereby cause dearth of personnel for 
our Indian ships. This is a subject 
which in the narrow perspective, is bo 
but it has got other questions also.

Even if they have been trained in 
India with Indian money, it is also the 
fundamental duty of our government 
to train up our people to be able to 
sr-rve anywhere in the world for their 
living either as shipmates or drivers
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or engineers. This question is there. 
Therefore, if a person, after his train
ing with Indian money and with stip
end from government, is supposed to 
confine his service only to India and 
Indian waters and Indian ships, then 
it may be harsh on him. Then, of 
course, we have to see to the interests 
of the nation also. Therefore, my sug
gestion to the hon. Minister is that 
nerhaps some pre-condition may he 
imposed ori the lines of that now m 
force in Sainik Schools and other es
tablishments created by the govern
ment that they should put in a period 
oi service under the government or 
the Shipping Corporation of India or 
any other government undertaking 
and, thereafter they may be free to go 
anywhere or go to foreign companies. 
Tnese conditions may be imposed on 
them as a condition imposed in their 
service also. This is not new. It is 
there in the case of some people Uks 
nurses and the aitisan* profes ionals 
where they trained with government 
money or on stipends granted by the 
government. They are supposed to 
work for government establishments 
for some time.

That is the principle that can be 
accepted .?nd applied also in this case. 
Before a persons is desirous of serving 
in the Navy for a career, I think, he 
will be asked to sign a bond by giving 
a certain guarantee to serve the Nevy 
in Government or in any other under
taking of the Government and in the 
Merchant Shipping for a period of 
time. Thereafter, he will be free. But, 
in a vast country like outs, we have 
lakhs of unemployed people. If they 
could learn the art or try to make 
themselves engineers or Masters of 
Merchant Shipping and to serve else
where I think, we should tiave no 
objection to that.

Coming down to the inlafld water 
transport, there is scope for us to 
train more and more men for the pur- 
Dose of serving in the inland waters. 
We have the Assam, Bengal Rivers 
Service. My hon. friend, Shtf Saugata

Roy mentioned about that. Inhere 
scope to develop the inter-national 
transport between Calcutta and Assam 
through Bangladesh. We Itave got 
steamers, steam boats. But they suffer 
because of shortage of service people 
to run them. We do not have the 
merine engineers; we do not have the 
drivers and lascars. We depended 
entirely before partition on the people 
coming from East Bengal, particularly, 
the minority communities who worked 
r.n the inland vessels. After Bangla
desh has been separated it has become 
a i;:i'.arate country—there is dearth of 
these people who know this trade. So, 
not only for our merchant shipping 
but aiso for the sea-going ships, I 
should think, the same principle should 
bo applied in regard to training of the 
people. You know there are lakh* 
and lakhs of unemployed people. In 
Inland Water Transport System also 
there are many more jobs of this nature 
in which we can profitably employ 
these unemployed people. I would, 
therefore, ask the Minister to extend 
the scope of this Bill which is an 
absolete 1958 bill thereby bringing in 
the inland water and merchant ship
ping together for which purpose, we 
should have a comprehensive BiU for 
the establishment of more naval train
ing institutes in this country so that 
we can build up inland water trans
port system also. For our sea-going 
ships also, in the Missions abroad we 
may ask them to supply people who 
know this trade so that they may 
spread their knowledge into other 
parts of the world.

With these words, I support this BilL 
At the same time, 1 make a  suggestion 
that perhaps the scope of the Bill may. 
be widened to cover not wily the 
sea-going ships but also ships of the 
inland water transport.

SHRI B. K  HAIR (HfcVtfflatffcTt
Mr. Chairman, Sir, I am oppoiifcg 
introduction of this Sill on this very 
Important occasion. 1 feel that the 
inland water transport and In fact the 
'vorld-shtefltof ind^try~-*lrriost all it** 
companies ~4rire focttftfng losses. TM*
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includes our Indian companies also. 
Even the Shipping Corporation which 
was doing vary well in the past years 
is now facing a crisis. There are very 
many reasons for that. The most im
portant reason is that there is a hike 
in the oil price and almost a five per 
cent further increase by the OPEC in
oil price is going to come about from 
next month. And the shipping indus
try wili be in much deeper crisis. 
When industries a e facing a certain 
eri is and some employees are facing 
t i l e  retrenchment a s  a  result, it is 
most unfovtunate for the Minister to 
come forward with such a bill.

Now, Sir. as my hon. friend was 
explanning here, it is highly discrimi
natory. The ratings and officers re
ceive training in our ships. Our train
ing establishment have a re 
putation among foreign candi
dates and they come herr. for 
training. That is a tribute to the 
hieh standard of training we are giving 
but at the same time the ratings receive 
fam ine only for six months and the 
higher officers receive training for 
lour years Even then the amount 
snent on training these people is insig
nificant as compared to the amount 
rpent on training of doctors, engineers 
and scientists. The doctors, engineers 
r.nd scientists are going out of the 
country and there is brain-drain but 
you want to put a check on the seamen 
•toihg out of the country. Is it because
the doctors, engineers and scientists
t elong to upper strata of society and
so they are allowed to go whereas the
seamen belong to lower strata of 
society and that is why you want to
check tfcefr goring abroad. When
there "is no fear on brain-drain why
put a bar on the brain being drained
It is a highly discriminatory proposal
and government should not being
forward such a proposal.

Then I come to another point. The 
BUI is Quite unnecessary. The record 
shows that we have still lot of unem
ployment in the trained cadre of these 
f'eople. The report lo r 1976-77 says 
that Seamen Employment offices which

were set-up in Bombay and Calcutta 
in June 1954 and March 1955 respec
tively for regulating supply of seamen 
to foreign ships continue to function 
satisfactorily. The number of seamen 
available in Bombay as on 1st October,
1976 for foreign going vessels was 
28.430 as against 18,886 jobs available. 
The position in Calcutta is that the 
number of seamen available is 11,416 as 
against 6C0 jobs available. Inspite of 
this position you are going to put a 
hurdle that the trained people should 
not go outside India. The number of 
st amen available for domestic employ
ment as on 1st October, 1976 was 786 
in Bombay as against 446 jobs. The 
position in Calcutta is that the number 
oj' persons available is 202 as against 
1M jobs. So what is, the ground or 
the reason for the minister to bring 
forward such a proposal?

The report of the year 1977-78 also 
shows that there are surplus hands 
.".waiting employment. That is why I 
say that the Bill is quite unnecessary. 
It will only cause harassment. It only 
amounts to tying down people here 
without employment and get starved. I 
do not q u ite  understand the logic be
hi nd th is  Bill. Taking into considera
tion the total unemployment picture 
on the country should we not en
courage people with meagre training 
to find jobs outside the country if 
they are available?

16.35 hrs.

[S hrim ati P arvathi K rishnan  in
the Chair.]

The Director-General is a very big* 
authority here, 'the Director General 
is interested in putting so many hed
ges and so many spokes m the wheel 
of progress. These people are being 
tied down and they are restricted 
from going outside. This restric
tion is there for their applying for 
such jobs out3ide. There are long 
periods of delay in granting such per. 
missions to them. These restriction* 
should be removed. If any restriction*
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-are to be imposed, the Director General 
should be held personally responsible 
for paying these boys the necessary 
subsistence allowance. That should 
be 75 per cent of their normal salary. 
You cannot compel them to stay with
out paying them some such reasonable 
allowance. Therefore, my suggestion 
is that the Director General should be 
obliged to pay these people the mini
mum subsistence allowance at the rate 
of 75 per cent of their normal salary 
as per the jobs to which they are 
qualified. And there should be no pro
vision for appeal to the Government of 
India. The Director General should 
be the final authority. He should have 
the power to allow these people to go 
for jobs outside.

MR. CHAIRMAN; You have got 
certain amendments. You can speak 
on those amendments.

SRHI B. K. NAIR: The Director
General is vested with the authority 
to provide hands for employment in 
foreign ships. In this case his respon
sibility should also extend in seeing 
to it that they are given the salary 
and other benefits and otner 
benefits corresponding to inter
national standards. There should 
be no discrimination nt at1. 
Whtn they are serving on foreign 
sh»ps they should not be subjected to 
any kind of discrimination. Many 
complaints have come about their 
w»ing ill-treated and being paid lower 
Friary. This should not happen. It is 
the responsibility of the Director 
General to see that such things do not 
happen. There should be no kind of 
complaint or discrimination on this 
score. With these words I conclude.

SHRI VINODBHAI B. SHETH (Jam- 
nager): Madam Chairman, the hon. 
Minister has asserted that this Bill has 
been brought forward to stop the drift 
of the Merchant Navy officers abroad. 
Well, if this is the real object of the 
Bill, I would have certainly welcomed 
It. There have been some statistics 
which have been brought forward by

my hon. friends from the opposition 
benches. I hope that the hon. Minister 
will look into these.

The Bill provides four years for a 
student to serve in the country, after 
passing the competency examination. 
Otherwise he cannot join any foreign 
flagship. The Government asserts 
that they have to spend money. I 
don’t know what is the exact figure. 
Mr. Saugata Roy and others have
Lrought to the notice of the Govern
ment do spend money to all educational 
institutions in this country. Now, I 
don’t know why this particular class of 
service alone is brought in, in this Bill, 
especially when the Shipping Industry 
as a whole is suffering loss and facing 
a crisis. The hon. Minister should 
enlighten the House whether he has 
received any complaint from the Ship
owners’ Association saying that they 
are not getting the required trained 
Merchant Navy personnel. What is 
hip real intention in bringing forward 
this Bill? That, he should enlighten 
this House. Government is spending 
a lot on doctors, engineers, salnik stu
dents and so on. On a sainik school 
student, Government is spending Rs. 2 
to 3 lakhs, upto the Secondary Exami
nation stage. In my own constituency, 
that is, Jamnagar, out of 512 students 
only six have joined the Army. Wc 
can compel the boys ol' the Merchant 
Nav.v to serve the country. We can 
compel other catL'gories of people like 
doctors, engineers, technocrats and 
scientists to serve this country without 
bringing forward this Bill in this 
House. When you give them the 
Certificate of Competency you can 
compel them to serve the country for 
a couple of years. Some assurance 
should be given to them that they 
would be provided with employment. 
I  have brought an amendment to thi* 
effect. I wonder whether my amend
ment would be considered or not. But 
let the assurance be given to the Mer
chant Navy officers. Otherwise, this 
•s going to be a discriminatory in 
m ture and it is liable to be challenged 
in the court of law. As a Member of 
Parliament belonging to the ruling
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parly I raise this point as a fundamen
tal right of a person. Now, can we 
compel them to serve in this country 
and do not allow them to serve in any 
other field he likes? Otherwise efficien
cy will bo retarded if he is compelled 
to do a certain job against his will. 
Ofcourse, by bringing forward this 
particular piece of legislation at a time 
when the acquisition of ships in the 
country has increased, it is not going 
to improve the condition because there 
is no proper planning between the 
acquisition of ships and the training of 
the personnel. When the acquisition 
of ships is going on, simultaneously 
you should recrruit good officers to 
train the students. In the world the 
Indian Marine Officers are considered 
to be very efficient officer;? and there 
is a demand in the world for them and 
I think when this demand is there, we 
should cncourage them by giving some 
incentives, by way of giving concession 
in taxation. On many occasions I 
hnve brought it to the notice of the 
government. I do not know whether 
it has been transmitted to the Finance 
Ministry or not. But now, the Govern
ment give concession to the Merchant 
Navy Officers. Of course, there is 
some sort of anomaly in the pay 
structure and that is the reason why 
thev go outside the country. Further, 
we cannot ask them to stay at home 
without giving them job and at the 
same time without allowing them to 
go abroad. You must give them some 
assurance that they would be provided 
with job opportunities. At present, 
there are 200 Engineers with Part-—A 
Certificate remaining unemployed. 
Kindly check up this. I would also 
request you to have some dia’ogue 
with the officers of the Mari
time Union of India—Shrimeti 
Maniben Kara and Shri K. P. 
Kelah—who are dealing with the 
matters of the association. They also 
enlightened me on this point and I am 
satisfied with their view-points. I hope 
the Minister will definitely look into 
the matter before passing this BIU. 
There is recession in the shipping In

dustry today. At this particular junc
ture, I would request you to allow the 
Bill to lapse for a year at least, till 
end of 1979. I hope the Ministry will 
be able to convince the Finance 
Ministry for removing anomaly in 
so far as the pay structure of 
these officers is concerned. Now, the 
officers of the Merchant Nevy say 
that this is a pernicious piece of 
legislation. I hope the Minister will 
give sufficient attention to these points, 
that is. he will give assurance to the 
Merchant Navy Officers, improve their 
service conditions, give them some 
more incentives and remove the 
anomaly in their pay structure so 
that these officers may not think of 
going abroad. They would not like 
to go away and leave their families;, 
they would like to stay in this coun
try, but the circumstances and service 
conditions are such that they are com
pelled to go out.«ide and seek 
employment.

I would, therefore, request the hon. 
Minister to examine whether the res
trictions as envisaged in this Bill on 
an individual to serve in any country 
he likes infringe his Fundamental 
Rights. Secondly, I would request him 
to let the Bill lapse for a year.

*SHRI A. ASOKARAJ (Perambal- 
ur): Madam Chairman, I am thank
ful to you for giving me an opportu
nity to say <a few words on The Mer
chant Shipping Amendment Bill. I  
am of the view that this Bill should 
have been part of the parent Act itself 
when it was passed in 1958. As the 
people learn by the problems they 
face in life, the Government have 
introduced this Bill after its experi
ence of two decades. I am happy 
that this amending Bill has been in
troduced at least now and this House 
should commend the efforts of our 
hon. Minister of Shipping and Trans
port.

It must be bornr in mind that 
hundreds of erores of rupees havo 
been spent in the training of youngs
ters as cadets. The resources of 
Defence Ministry has been depleted

*The original speech was delivered in Tamil.
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to that extent. We cannot afford again 
to lose the services of technically 
trained people for manning mercan
tile shipping and shore-based naval 
«stahiiskmeuts. The drift of trained 
cadets has affected the running of 
Indian ships. A developing country 
like ours cannot afford to lose the 
services of trained seamen.

We have to welcome the provision 
in this Bill which stipulates that the 
Certificate of Competence would in
clude the minimum period of service 
to  be rendered by the cadets on Indian 
fhips, ports and other establishments. 
But I feel that the total length of 
service to be rendered compulsorily 
on, Indian ships should have been pres
cribed. If one trained cadet goes out
side without rendering the prescribed 
servicit, this amending Bill should 
also have been stipulated the nature 
of penalty or punishment to be awrd- 
■?d to such trainees. I do not agree 
that unemployment alone has been 
the basis for the desertion of trained 
youngsters. There should be wide

filiation in the scales of pay offered 
here by Indian Shipping companies 
and those foreign firms which attract 
them. The Central Government 
shou-d study the inducements that are 
offered by the foreign shipping com
panies. I do not say that we should 
offer all of them to our youngsters. 
We cannot, being a developing nation, 
compete with affluent nations in the 
m atter of salaries and wages. But the 
Government should go into this ques
tion and do the needful in the matter. 
The cadets should get adequate re
muneration which i5 in commensu
ra te  with the arduous jobs they do. 
There must be some parity between 
the scales of pay offered by advanced 
nations and advancing nations.

Ag I .stated earlier, there must be a 
legal provision for recovering the 
expenditure incurred by the Govern
ment from the parents of cadets who 
flee away from their commitments. 
Similarly, there must be a provision 
in this Bill that such trained cadets 
th is Bill that such trained cadets 
would also render minimum period of

service on the  recently constituted 
Indian Coast Guard Service, which 
requires adequate number of trained 
personnel.

Knowingly or unknowingly in the 
selection 0f candidates far training 
regional feelings do creep in. Those 
in the Selection Board do succumb 
to parochial considerations. 1 say this 
emphatically because of the absence 
of proper representation in these 
training establishments for all regions 
of the country. For example, the

outh of Tamil Nadu does not have 
adequate representation in this train
ing programme. I should not be mis
construed for saying this. If all the 
regional claims are represented in
u.'h a training activity, it will foster 

national unity and this has compelled 
me to refer to this.

Before I conclude, I would like to 
say that the hon. Minister should 
give greater consideration to the youth 
belonging to Scheduled Castes and 
Scheduled Tribes. On account of 
grinding poverty their physical fea
tures may not meet the prescriptions 
of the Government. This should not 
stand in their way of getting recruited 
for training. After they are admitting, 
if they are given adequate attention, 
their physical dimensions will come t*J 
those of others. I would also demand 
that the hon. Minister should ensure 
that there are no malpractices in the 
selection of candidates for training. I 
would also suggest that our trained 
personnel should not be lured by 
lavish scales being offered by wealthy 
nations. A sense of patriotism should 
be inculcated in them. At the same 
time, the Government of India should 
endeavour to narrow the yawning gap 
’■ iween the emolumets offered by 
^"•eloped nations and developing 
nations. Naturally our youngsters 
would not be tempted to go to new 
pastures.

With these words I conclude my 
speech.

vmfar ( # n n r f )  : mwwfftr
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SHRI MANORANJAN BHAKTA 
(Andaman and Nicbar Islands); The 
present Bill is a disappointing one. It 
is a complete surrender to the ship
ping iobbies on the one hand and on 
the other hand to bureaucracy.

At the present moment there are a 
lot of problems on the shipping side. 
As we are all aware there is reces
sion in shipping throughout the 
world. Very recently our Minister 
has had the experience ol dealing 
with Port and Dock strike. He knows 
very weil how shipping interests 
suffered. Then there are dry docks 
in our country. These are not suffi
cient. We are sending our vessels to 
Singapore and other foreign countries 
for dry docking and repairs. We are 
spending a lot of foreign exchange
for repairs of our ships.

The Minister is speaking for ship
building. He has brought the Bill
hurriedly for stopping the ratings and 
the officers from going abroad. In 
this connection 1 may very well sup
port the views of Shri B. Vinodbhai 
Sheth who was rightly pointed out 
that in many maritime countries some 
benefits, are given to the maritime 
officers. In our country, in different 
forums, always there was a demand 
from the Government that income tax 
benefits and other benefits should be 
given to the officers so that our officers 
do not go abroad. It is also necessary 
to mention that the gap between the 
salaries of officers in Indian Flagship 
and officers in other countries flagship 
is very wide, f l u  benefits given by
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other foreign companies, if our officers 
=0 and serve there, are  much more 
tnan what we give. Therefore, our
officers always Iike to go and work 
in foreign companies.

My friend Shri Balbir Singh has 
also rightly pointed out that there are 
so .many persons in the country and 
there is a lot of unemployment, why 
not, therefore, train more people. The 
conditions should be improved and let 
there be a comparative competition 
and if somebody goes outside he may 
not have much of advantage.

In Section 21 of the Merchant Ship
ping Act, there is a provision that 
Cooperative Society can not obtain 
a vessel. But it is the Government’s 
policy that co-operative societies 
should be encouraged, then why the 
tribajs in my constituency were de
prived of this benefit? In my consti
tuency the triba’s, to save themselves 
from exploitation, formed a tribal co
operative society. They wanted to 
purchase a ship for sending their 
crops outside the island. At that time 
they applied to the Government of 
India. That was examined and later 
on the Government of India said no, 
there is 110 provision for the co
operative society to obtain a merchant 
shipping vessel. The Minister is well 
aware 0f it. Time and again I had 
the privilege to mention it to him. I 
wonder there is nothing mentioned 
in the Bill about it. Government 
could have very well brought an 
amendment to this BiU itself saying 
that a cooperative society also can 
obtain a vessel under the Merchant 
Shipping Act.

The purpose of the Bill is very 
limited. I do not think it will serve 
aay useful purpose. It will be dis
criminatory because in no other ven
ture where the country is spending 
lot of money is having such a restric
tion and restriction is only imposed in 
this case, which will be discrimina
tory. That is why I oppose the Bill 
and request the Minister to withdraw 
it and bring a comprehensive Bill.

SHRI P. M. SAYEED (Laksha
dweep): Madam, the scope of the Bill 
is very limited. 1 think Mr. Chand 
Ram is subjected to a high conspiracy 
hatched against him by the shipping 
magnates. The Bill lays down that 
persons who have been trained and 
who have got proficiency certificate 
should compulsorily serve under the 
Government-Shipipng Corporation and 
also other shipping companies—for 
four years. I wonder flow the Govern-, 
ment can restrict the employment of 
the citizens who are not at all having 
an opportunity inside the country 
whereas the Indian personnel trained 
in the merchant navy cadre have got 
ample chance to get employment out
side. Firstly it is the pay structure. 
Our trained personnel are going out 
because they get better salary and 
better service conditions outside. My 
friend Mr. Nair has given the statistic^ 
to show that in all categories of train
ed personnel in the shipping line, 
they are wanting jobs in this country 
and waiting for years. I come from 
a place where the merchant navy 
people are graded as top class seamen. 
The entire population in one of the 
Lakshadweep islands, i.e. in Minicoy, 
are engaged in merchant navy and 
they are employed in various com
panies of the world. I was told by 
the Director of Shipipng, Seamen’s 
Employment in Bombay and Calcutta 
that the seamen who are trained in 
the three establishments in this coun
try are getting name and lame for the 
country. Since I  know them personal
ly, I  am aware of their problems. 
Sometime ago, the Seafarers’ Associa
tion demanded stoppage of training in 
all the three centres because of the 
huge back-log of trained people avail- 
abl in this country and wanting jobs. 
I do not know how the Government 
is bringing such a Bill which seeks 
to prohibit our trained men from tak
ing employment elsewhere. Even the 
Scheduled Castes and S c h e d u le d  
Tribes boys and girls who are sent for 
special training in medicine, e n g in e e r 
ing and other technical courses, are 
compulsorily given an option/to *erve
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under the Government for one year 
after getting such concessions like 
scholarship and what not. But here 
only the cadres are trained by the 
Government and in this very case, the 
restriction is put for four years. I can 
understand if the Government comes 
forward with an amendment saying 
that the trained persons will be re
quired to serve only in the Govern
ment company, but here they are 
required to work under other private 
companies also. Therefore, firstly, the 
scope of this amendment is likely to 
be challenged in a court of law and 
secondly the restriction which is 
sought to be imposed through this 
amendment, is going to create tension 
in the minds of trained personnel of 
this country who are available for 
employment and especially when there 
are bright chances for them to get 
employment in Greek shipping and 
other foreign shipping companies. 
Therefore, I  oppose this Bill.

SHRI MOHD. SHAFI QURESHI 
(Anantnag): From the Statement of 
Objects and Reasons of this Bill it 
appears ttiat the Government of India 
was concerned about the cadres who 
are being trained by the Shipipng 
Corporation of India and who are 
leaving the country and are taking up 
jobs in other countries. It says:

“Government off India is responsi
ble for the training of the Merchant 
Navy personnel and it incurs subs
tantiate expenditure on the training 
institutions for the officers. By the 
drift abroad of the trained per
sonnel, not only the expenditure in
curred on training becomes infruc- 
tuous but Indian shipping industry 
is also handicapped to a great ex
tent as it is unable to find adequate 
qualified personnel to man their 
ships.

With a view to increasing the 
availability of the trained Merchant 
Navy personnel for employment on 
Indian ships, shore-based establish
ments, etc. it is proposed to cast 
obligation on the holders of certifi- 
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cate of Competency and other 
certificates under the Merchant 
Shipping Act, 1958, to serve for a 
certain, minimum period on Indian 
ships, ports and other establish
ments.’’

1 had asked a question from the 
Minister in August 1078. The question 
was: (a) what was the number of per
sons trained by the Shipping Corpora
tion of India as second mates during 
the last three years; (b) the number 
of trainees who have passed the 
second mates examination and (c) 
how many of these have joined the 
SCI? The reply was:

“(a) During January 1975 to 
June, 1978, 556 Cadets, who com
pleted sea-training, were trained 
for Second Mate Examination by the 
SCI. This figure includes cadets 
from batches recruited by them 
much prior to January, 1975 also.

(b) 354 Cadets have passed the 
second mates examination.

(c) All the 354 cadets, who passed 
the second mate examination during 
January, 1975 to June. 1978, have 
joined SCI.”
Now what do I make o u f'o f this? 

It seems that there is an absolute 
confusion in the mind of the Ministry. 
It is not for the Shipping Corporation 
of India that they are worried, but it 
is for the private shipping companies 
that they are worried, to keep these 
people as slaves, as bonded labour for 
them by bringing such a draconian 
Bill.

These cadets have to undergo train
ing for  three years. They have to bear 
the rigours of long stay over the seas 
and they have to go to various other 
countries. What do you pay them?
A meagre sum of Rs. 200 to Rs, 300! Is 
it not virtually a bonded labour that 
you are keeping? And you are saying 
that you are protecting the citizens of 
this country and the future citizens of 
this country. This is the plight of 
these cadres. After three years, they 
are like bonded labour. T h e y  are given, ,
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t h e  meagrest possible pay. There is no 
amenity given to them as compared 
to others. When th e y  go t o  other 
ports of others countries, they find the 
cadets there in a much better condi
tion. Unfortunately, Chand Ramji, 
you and I come from an 
area from where the sea is 
far away. I am sure in Jlaryana 
there is not a single river 
also. So, you do not understand the 
difficulties these people have to face 
in the open sea. It may be worth
while for the Minister for health rea
sons to go to Bombay and Madras just 
for a sea breeze for some time. But it 
is entirely different to see the cadets 
who are working in the engine Tooms 
and on the decks, how difficult it is 
for them to work in different climates.

SHRI CHAND RAM; Mr. Qureshi, 
it is a belated realisation on your 
part.

SHRI MOHD. SHAFI QURESKl. 
Both of us come, as I said, from areas 
which are far away from the sea.

MR. CHAIRMAN; Mr. Qureshi 
should not be deflected by the inter
ruptions of the Minister. After all. 
the Minister can always have the last 
word.

SHRI MOHD. SHAFI QURESHI: 
They have replied to my 
question that there is no 
brain drain, nobody is going out 
and everybody who is passing the 
examination is absorbed within the 
country. I do not know whether the 
hon. Minister has gone through this 
Bill. He should see the clauses which 
are sought to be amended, because 
they are not helpful to the cadets. 
You are not able to provide jobs to all 
the cadets who pass the examinations 
and, at the same time, you are not in 
a position to give them permission to 
join the other shipping companies. 
You are asking them to wait. What 
do you tell them or how do you ask 
them t$ wait? You say that they

should wait “for a reasonable period 
of time”. Now what is the reasonable
period of time? You cannot tell a 
hungry man to wait for a reasonable 
period of time so that his hunger can 
be satisfied. Likewise, when a cadet 
comes out after full training for three 
years, we expect him to serve as a 
slave, because we say “you wait for 
some time until we find out a job for 
you”. Till then they have to do bond
ed labour under the Government of 
India in the Shipping Corporation. 
So, it is not a benevolent measure 
which you are bringing before the 
House.

Then what will happen? These 
boys will get frustrated. You may 
give them three years’ training and 
give them a degree of second-mate. 
On the basis of the degree which the 
Government of India gives, these 
cadets can go to any other country, 
appear in the examination there and 
get a higher degree from those coun
tries and get employment there. Then 
you can keep that degree pasted in 
your cosy room, because those boys 
will no longer be there to serve you, 
unless you improve their service con
ditions. Why do these boys go away? 
Because, there is bigger temptation, 
better facilities and higher salaries 
waiting for them in i/her countries. 
Why don’t you raise the grades of pay 
and facPitKc for these cadets? They 
are young men. they have to rema'n 
away from their families for months 
together in the open seas. You have 
also tr> think of exempting them from 
income-tax, because that is the practice 
which is being adopted in other coun
tries.

I know that this BiJl would in any 
case be passed, because you are in. a 
majority; you can pass any law 
vou like. So. I would request the 
Minister to personally look Into all 
this. After all. you are a benevolent 
and efficient Minister. You have to 
look inf/t the problems and hardships 
those cadets are facing. I know many 
cadets who have passed this examhuk-
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tion. Par years they have not been 
able to get jobs. So, they are going 
to the private companies. Do you 
know how much these private com
panies are paying? As against Rs. 
9,60o which is being paid to these 
cadets who have passed the second- 
mate’s examination in foreign coun
tries, the private companies pay them 
Rs. 1,500. That is why I say that in 
order to save these cadets from exploi
tation, Government should come for
ward with a better measure. I know 
that this BiU will be passed. But 
Government can make rules, providing 
for better amenities and facilities and 
better service conditions for these 
cadets so that they do not have the 
temptation to go to foreign countries 
for employment.

SHRI CHAND RAM: Madam Chair
man, this is a very simple Bill. I do 
not know why so much controversy 
has been raised and apprehensions 
have been expressed. The salient 
features of this Bill are, firstly, an 
Indian citizen who has obtained a 
certificate from any merchant navy 
training institution shall be liable to 
serve the Government or Indian ships 
for four years from the date he obtains 
such a certificate and, secondly, this 
condition of four years may be reduced 
at the discretion of the Government. 
And thirdly, a citizen who has obtain
ed two or more certificates shall be 
liable to serve under the Government 
or in any Indian ship for a period not 
exceeding 7 years. Again, an impor
tant feature of this BiU is that it will 
not apply to the existing marine per
sonnel. It will apply only to those 
who get the certificate after this Bill 
comes into force. That, I think, re
moves the apprehension that wc are 
barring them for all times to come. 
Mr. Vinodbhai Sheth and some others 
have expressed the apprehension that 
it will be declared unconstitutional or 
declared null and void by the courts. 
If under Article 19 reasonable restric
tions are imposed, that will not Im
pinge on the right of citizens for all 
times to come,

MR. CHAIRMAN: Their point is
that it is an unreasonable restriction.

SHRI CHAND RAM; This is only 
reasonable. It is only 4 years in case 
of certificate of competency and 7 years 
in case of two or more certificates.

My friend, Mr. Qureshi has talked 
of unemployed marine personnel. I 
don’t know why he said that, but let 
me cite the figures.

SHRI MOHD. SHAFI QURESHI; I 
have taken your own figures.

SHRI CHAND RAM; Some hon. 
Members have also charged us that we 
have fallen into the trap of the private 
lobby, the private ship owners. I 
think you know that the Shipping 
Corporation of India itself owns about 
146 ships and 54 per cent of the 
total tonnage of the country, and you 
also know that there has been a brain- 
drain. Mr. Balbir Singh was talking 
of the doctors. He was telling that 
the doctors are unemployed and be
cause we have not been able to give 
them employment here, therefore, we 
should not prevent them from going 
out. If they are unemployed marine 
personnel, I have no objection. They 
can go anywhere. There will be no 
restriction on them.

SHRI MANORANJAN BHAKTA: 
You give guarantee about it.

( I n t e r r u p t i o n s )

MR. CHAIRMAN': don’t think these 
interruptions will help anybody. Let 
the Minister reply fully. Kindly give 
the Minister the opportunity to reply 
fully. T don’t think interruptions will 
help .vivbody.

SHRI MOHD. SHAFI QURESHI: 
Madam, I am on a point of order. The 
Minister is confusing with the un
employed marine personnel.

MR. CHAIRMAN: This is not a point 
of order. He is coming to the point. 
Please give him an opportunity to 
finish.
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SHRI MOHD. SHAFI QURESHI: 
He says unemployed marine personnel. 
I said employed married persons. 
There is a difference between ‘married’ 
and ‘marine’.

MR. CHAIRMAN; That is all right, 
he may correct it. Mr. Minister, you 
just continue. I would request the 
hon. Members to allow the Minister to 
finish what he is saying.

SHRI CHAND RAM; It is not 
correct that unemployed marine per
sonnel are available. I will be too 
happy if you get me 50 people. They 
can be employed even tomorrow.

SHRI P. M. SAYEED: I can give you 
100.

MR. CHAIRMAN: Mr. Sayeed.
please allow him to continue. I don’t 
think this is helping either you or the 
Minister. Let him reply and when he 
finishes, if you find that there is some
thing more, you say it at the end. 1 
won’t shut you out then. But I think 
all other Members who are sitting 
here would like to know completely 
what he said. If something is left un
said, nobody ia going to stop you. But 
I don’t think this is very helpful 
having this sort of one-sentence dia
logue. Please continue.

SHRI CHAND RAM: I am very
much surprised to see the ignorance 
of the hon. Member from Laksha
dweep. He has not cared to read the 
Bill. The Bill does not speak of res
tricting seamen, while he was all the 
time talking of them. We are not 
barring the seamen from seeking em
ployment abroad, we are only seeking 
to put some reasonable restriction of 
five or seven years as the case may 
be on those who are scarce in this 
country, not those who ore surplus- 
Govemment spends money on them, 
but they are not patriotic enough to 
serve their own country. They got 
training from here and go to other 
countries. We are paying Rs. 4,000 to 
Rs. 5,000 to a cadet here, and they are 
getting Rs. 16,000 or Rs. 18,000 else
where. How can we give that much 
salary In our present circumstances?

They were talking of private ship
owners. The shortage of marine per
sonnel at the major ports as on 30th 
June, 1978, was: Bombay—13; Madras 
—9; Marmagao—9; Vizag—9; Cochin 
-5; Kandia—5; Paradeep—3; Calcutta 

--32; total 85. Ports are not owned 
by private individuals.

17.21 hrs.
[Shri Dhirkndranath Basu in the 

Chair]

Our estimated shortage as on 31st 
March, 1979, of officers on the naviga
tion side is about 1,200, and on the 
engineering side about 250. On the 
basis of the average of the last three 
years, approximately 200 officers on 
the navigation side and 150 officers on 
the engineering side are going away 
to other countries annually. This is 
I le annual brain drain. We train them 
and they go away.

SHRI MOHD SHAFI QURESHI: Do 
thay g0 away after joining or after 
training?

SHRI CHAND RAM: Even after 
joining, even after getting mature ex
perience. That is why we have not 
been able to run the merchant navy 
smoothly.

I was very much surprised that Mr. 
Qureshi’s observation that we are not 
paying them enough. Only a year 
back he was in the Government. The 
Congress Government had continued 
for the last 30 years, and this reali
sation did not dawn on him when he 
was part of the Government.

We are not merely imposing these 
restrictions on them, we are also see
ing to it that more and more persons 
are trained. We are also thinking of 
setting up a shore-based academy. I 
am happy that the Chief Minister of 
Andhra Pradesh has offered a gift of 
200 acres of land for setting up some 
kind of a marine academy there. I 
am also happy that the Maharashtra 
Chief Minister has also offered 65 
acres of land in Bombay itself, so 
that we can set up a shore-based aca
demy there, so that we can train more 
and more people.
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I have also taken steps so that the 
private ship owners also take more 
and more cadets. While they go on 
working they should also take Instead 
of three, four, five, six or seven cadets 
for training. In the Rajendra ship, 
the training ship, we have also pro
vided that instead of 125 now we are 
going to admit 250 and the course has 
also been reduced from two years to 
one year and of course, the educa
tional gualiftcations have been in
creased. .So we want to see to it that 
more and more persons are trained 
on the engineering side and naviga
tion side. It is not that we are not 
going to train more people and put 
more burden on the existing per
sonnel. It takes time to train the 
officers. It is not that we can train 
them overnight. After all they have 
to run the ship.

F can assure the hon. Members that 
wv are taking various steos so that 
the intake of these cadets is increa
sed. We also allow some persons to 
i£o out. After all, they also earn for- 
t»ign exchange for the country. But 
at the moment when there is shortage 
of marine personnel, we have to look 
to the interest of the nation also. 
Again, this restriction of four years 
and seven years is the upper limit and 
not minimum limit and therefore, we 
can reduce the period. I have already 
said that it can be done at the discre
tion of the Government.

SHRI MOHD. SHAFT QURESHI: It 
is imprisonment for four years.

SHRI CHAND RAM: We are put
ting this restriction only for those 
personnel who will get training after 
this Act comes into force. You should 
remember this. On the existing per
sonnel, there is no restriction whot- 
so ever. In the interest of the country. 
T think the House should agree and 
pass this Bill,

SHRI MANORANJAN BHAKTA: 
What about the income-tax relief?

SHRI CHAND RAM: r have taken 
up that question with the Finance

Ministry. I  have already recommend- 
ed the case and it is pending with the 
Finance Ministry. I hope that a 
favourable decision will be communi
cated by the Finance Ministry.

SHRI MOHD. SHAFI QURESHI: 
Would you amend the Rules and make 
it more favourable for the cadets be
cause the present rules are very 
harsh?

SHRI CHAND RAM: That can be 
examined.

SHRI MOHD. SHAFI QURESHI:
You should.

SHRI CHAND RAM: How can I  
assure you without examining the 
rules? If they are harsh, we can look 
into them.

SHRI MOHD. SHAFI QURESHr: If 
you cannot do it, then you ask your 
superior officers to do it because you 
are working under their dictates.

SHRI CHAND RAM: This is a
charge which is undignified and un
founded. I do not know why the hon. 
Member is saying that I  am worldng 
under certain dictates. I have cited 
the figures which warrant that we 
should bring forward this Bill. It is 
patriotic that those who get training 
at the expense of the Government 
serve the country at least for a rea
sonable period of time.

SHRI MANORANJAN BHAKTA: 
What about a cooperative society ac
quiring a vessel?

SHRI CHAND RAM: About that we 
are going to amend the Act and that 
will be brought forward in the next 
session.

MR. CHAIRMAN: The question is:

“That the Bill further to amend 
the Merchant Shipping Act, 1958 be 
taken into consideration”.

The motion wag adopted.

MR. CHAIRMAN: It Is 5.30 and now 
we shall take up the half-an-hour dis
cussion.
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SHRI CHAND RAM: I think the
Bill can be passed.

MR. CHAIRMAN: I t is upto the 
House. Are the hon. Members agree
able to extend the House by a few 
minutes?

SOME HON. MEMBERS: No.

SHRI CHAND RAM: I do not think 
it will take more than five minutes.

MR. CHAIRMAN: We now take up 
clause-by-clause consideration of the 
Bill.

Clause 2—(Insertion of new Part 
VIA)

SHRI CHAND RAM: I beg to move:

Page 1, line 18,—

for “Amendment” substitute— 
“Second Amendment” (2)

SHRI P. RAJAGOPAL NAIDU 
(Chittoor): I beg to move:—

Page 2, line 37,— 
add at the end—

“or for such shorter period as 
the Central Government may, 
by a genera] or special order 
published in the Official Gazette, 
specify.” (3)

Page 2, line 89,

for “a reasonable period”

substitute—

“one year” (4)

Page 2, line 45,—

add a t the end—

“and that period for whirn he 
does not get the job shall he 
reduced from the prescribed 
time limit for which he is ivm. 
pelled to serve” (5)

SHRI B. K. NAIR: I beg to m o v e .-  
Page 2, line 22,— 

far “four” substitute “two”. (9)

Pag* 2, line 37,—
for “seven” substitute “four”

(10)

Page 2, line 39,—

for “a reasonable period” *ub- 
stitute “s ir  montluP (11)

Page 3, line 22,—

for “forty-five” substitute "‘fif
teen”. (12)

Page 3, line 28,—

for “the applicant may prefer 
an appeal against such refusal to 
the Central Government within 
thirty days of the receipt of the 
order of the Director-General re
fusing the exemption and the Cen
tral Government may make such 
orders as it deems fit”

substitute—

“he shall arrange to  pay the 
applicant an allowance equal to 
75 per cent of the salary to 
which he is entitled.” (18)

Page 3,—

after line 37, insert—

“Provided also that in eases 
where under sub-clause (a) of 
clause (2) the services of In
dian personnel are made avail
able to a foreign country, the 
Director-General shall take step 
to ensure that the service con
ditions of such personnel ax* 
fair and reasonable and con. 
form to international stand
ards" (14)

SHRI P. RAJGOPAL NAIDU; In 
87B (1), it is stated:

" ... .s u c h  certificate or for such 
shorter period as the Central Gov
ernment may, by a general or spe
cial order published in the  Official 
Gazi.tte, specify.”

Horr. the provision is there, the faci
lity is there. In (8), the facility is 
not given far sevan ye a n . F o r  tour
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years, the facility is that the Govern* 
ment can reduce the time. But with 
regard to seven years, there is no such 
provision and, therefore, 1 want to 
add that also here.

As regards my second amendment, 
what I say is that there should not be 
any discretionary power. I t  mean.' 
that will lead to favouritism and ne 
potism. Therefore, I have suggested 
1 rat for the words “a reasonable pe- 
riou', the words “one year" be substi
tuted. It is specific and it can very 
easily be implemented without any 
discretionary power or without any 
partiality.

As far as my third amendment is 
conccrned, here, the Government 
compusorily wants cadets to wait 
till they give the appointment. Why 
should they ask them to wait? Sup
pose he has to wait for one year. Why 
not reduce the period by one year? 
Instead of four years, he will have ta 
complete only three years. That is 
my suggestion.

SHKI CHAND RAM: So far as the 
first amendment is concerned, I have 
no objection to accepting it. But the 
word “for” will have to be deleted. 
It will read:

“or such shorter period as the
Central Government n?ayf by a
general or special order publisher] in
the Official Gazette, specify."

So far as the second amendment is 
concerned, I think, the words “a rea
sonable period" should remain because 
that gives more flexibility and objec
tivity to the Director-General of Ship
ping. That is not acceptable to me.

SHRI P. RAJGOPAL NAIDU: It
will give the officers the facility to 
show partiality.

SHRI CHAND RAM: As regards
the third amendment, that is also not 
acceptable to me. It is to exempt the 
person altogether from the operation 
of the obligaiton to serve on the Indian 
vessel, etc. In view of this, the ques
tion *f reducing the period does not 
•rise.

SHRI P. RAJGOPAL NAIDU: When 
you are not giving the appointment, 
he should get this benefit. Is it not 
your duty to give the appointment?

SHRI CHAND RAM: It i3 just a 
question of 6 or 7 days or any period. 
If your amendment is accepted, it 
will create complications.

SHRI B. K. NAIR; I would like 
one point to be clarified by the Min
ister. in the Statement of Objects and 
Reasons, it is stated;

“With a view to increasing the 
availability of the trained Merchant 
Navy personnel fort employment on 
Indian ships, shore-based establish
ments, etc., it is proposed to cast 
obligation on the holders of Certi
ficate of Competency and other cer
tificates under the Merchant Ship
ping Act, 1958, to serve for e cer
tain minimum period of Indian 
ships, ports and other establish
ments.’’

He Wfcu» just now explaining that this 
will apply only to officers. Then, 
should it not be made specifically 
clear that other certificate holders will 
not be held back? That point should 
be clearly explained and understood. 
It has been stated here that any certi
ficate holder will be restrained: your 
net is too wide. It should be restrict
ed only to officers like Engineers and 
other senior people. But that has not 
been made clear. Even the definition 
of ‘certificate’ says:

(b) “certificate” means—

(i) a certificate of competency re
ferred to in section 78;

(ii) a certificate of service referred 
to in section 80; or

(iii) a certificate of competency or 
service referred to in section 86.

I feel that all kinds of certificate are 
included in this. The Statement of 
Objects and Reasons is also very 
clear that all certificate holders are to 
be covered. But just now he was ex
plaining that it will be restricted only 
t» officers. Then why nof make It
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[Shri B. K. Nair] 
clear? It has not been made clear 
■here.

My other p«int is that when you put 
down a period like a ‘reasonable 
period', what occurs to the Director- 
General to be a reasonable period may 
not be a reasonable period to the em
ployee concerned. For him, even three 
months or one month may be quite 
reasonable, but a qualified man like 
this would not like to be unemployed 
even for a day; ®o even a day or a 
fortnight may note be reasonable to 
him whereas even six months or one 
year may be reasonable enough to the 
Director-General. So, you have to 
specify the period. Let them under
stand what the Director-General 
thinks is a reasonable period: let them 
come to know. So, a very clear defini
tion should be there as to what is a 
reasonable period.

Another point is that. I am saying 
that the waiting period should not be 
more than two years. You have made 
it four years. For a multiple-certifl- 
cate holder the period is four years. 
Now, whether it is two years or four 
years, it is quite a long period; but it 
is much too long for serving in an 
agency where there are conditions of 
disparity or poor service conditions. 
So, two years should be sufficient tor 
an employing company to make the 
conditions reasonable enough. They 
can make the situation tem
pting enough for the emp
loyee concerned. Let them make 
the conditions reasonable and the 
terms and conditions tempting enough 
for him to stay oh. Two years is 
quite a reasonable period of trial for 
both sides. So, you can leave it to 
the employer to make the conditions 
tempting enough for him to continue, 
within a period of two years. Why go on 
putting a noose round the employee’s 
neck for all time to come? I think 
four years is too long a period, The 
‘reasonable period’ should be restrict
ed to six months at the most.

MR. CHAIRMAN: Please conclude; 
there is no time.

Now, are you accepting the amend
ments moved?

SHRI CHAND RAM: No; how can I 
accept them? Most of the points have 
been dealt with by me already.

SHRI EDUARDO FALEIRO (Mor- 
mugao) : Sir, the List of Business
shows that at 5.30 p.m. the Half-an- 
Hour discussion will start, and the 
Half-an-Hour discussion itself would 
require extension ....

MR. CHAIRMAN: Ten minutes
more have been allowed for this to 
be completed___

SHRI EDUARDO FALEIRO : Ten
minutes are now o v er: it is 5.40 p.m.

MR. CHAIRMAN: Yes. So we shall 
now start.

I shall now put the Government 
amendment No. 2, to the vote of the 
House. The question is:

“Page 1, line 13,— 
for “Amendment” substitute 

“Second Amendment*’ '* (2) 

The motion too* adopted.

MR. CHAIRMAN: I shall now put 
Amendment No. 3, as modified, to the 
vote of the House. The question is:

“Page 2, line 37,— 
add at the end—

“or such shorter period as the 
Central Government may, by a 
general or special order publish
ed in the Official Gazette, speci
fy” ” (8)
The motion was adopted.

MR. CHAIRMAN: Amendments Nob.
4 and 5. Mr. Rajagopal Naidu, are 
you pressing them?

SHRI P. RAJAGOPAL NAIDU: 
No, Sir; I want to withdraw.

Amendments Not, 4 and i  were, by 
leave withdrawn.

MR. CHAIRMAN: Amendments
Nos. 9, 10, 11, 12, 13 and 14.

Mr. Nair, are you pressing them?
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SHRI B. K. NAIR: I am pressing 
only Amendments Nos. 13 and 14. I 
would like to withdraw the other 
Amendments, Nos. 9, 10, 11 and 12.

Amendments Nos. 9 to 12 were, by 
leave, withdrawn

MR. CHAIRMAN: I shall now put 
Amendments Nos. 13 and 14 to the 
vote of the House,

Amendments Nos. 13 and 14 were 
put and negatived,

MR. CHAIRMAN: The question is:

“That Clause 2, as amended, stand 
part ol the Bill”.

The motion was adopted.

Clause 2, as amended, was added to 
the Bill.

Clause 3 was added to the B ill 

Clause 1— (Short title)

Amendment Made 

Page 1. line 3,— 

for “Amendment” substitute (1)

“Second Amendmen (1)

(Shri Chand Ram)

MR. CHAIRMAN: The question is:

“That Clause 1, as amended, stand 
part of the Bill.”

The motion was adopted.

Clause 1, as amended, was added to 
the B ill

The Enacting Formula and the Title 
were added to the B ill

SHRI CHAND RAM; Sir, I beg to
m ove:

“That the Bill, as amended, be 
passed.”

The motion was adopted.

17.45 hrs.

HALF-AN-HOUR DISCUSSION

M e r i t s  o f  J a g u a r  u is - o - in s  o t h c b  a ir 
c r a f t  AND FOLLOW UP MEASURE8 AFTER 

Jacaur DEAL.

SHRI CHITTA BASU (B arasat):
I rise to raise the half-an-hour dis
cussion.

Sir, the Jagaur deal is not merely a 
commercial deal between two compa
nies. It is also not a simple contract 
between two governments. It ha3, as a 
matter of fact, wider ramifications, he 
having vital bearings on the economic 
policy of the country, on the foreign 
policy of the country, on the question 
of self-reliance, on the question of de
fence potential and on the question 
of defence preparedness of the coun
try. Therefore, it should not be treat
ed in a cavalier manner and the deci
sion should not have been taken in 
such an unusual manner, if I may be 
permitted to say so, because the deal 
is not of an ordinary nature as I have 
mentioned earlier.

The scope of the discussion has been 
limited and therefore, I would merely 
endeavour to seek certain clarifica
tions on certain aspects of the deal, 
namely, the economic aspect, the poli
tical and the strategic aspects of it. 
So far as the economic aspect of the 
deal is concerned, we are given to 
understand that the Jaguar offers 
comparatively larger economic advan
tages in comparison to that of French 
Mirage or the Swedish Viggen they 
say. But Viggen is left out because of 
the non-clearance by America for poli
tical reasons. So we have no option 
for Viggen. The option is limited bet
ween French Mirage and British Ja 
guar. We are given t0 understand 
that the British Jaguar offers compa
ratively larger economic advantages in 
comparison to that of French Mirage.

I am constrained to submit with 
all humility that in a deal like this 
the only consideration should not be 
the economy of the deal. Other con- 
^derations, as I have mentioned ear
lier, namely, political congelations, ;
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